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F. No. 10-30/2016-lA-lll
Government of lndia h\s.rupr A-l

Ministry of Environment, Forest and Climate Change
(lA.lll Section)

lndira Paryavaran Bhawan,
Jor Bagh Road, New Delhi - 3

Date: 7th March, 2019
To,

The Associate Vice President,
M/s GMR Holdings Private Limited,
Unit no 18, First Floor, Riaz Garden,
Old no. 12, New no. 29,
Kodambakkam High Road,
Chennai, Tamil Nadu
Email Arunendu.Saha @om rorouo.in

Subject: Devolopment of LNG Facility at Kakinada Deep Water Port (KDWP)
Berth 7 located adjacent to Survey no. 317/3't8, GMR barge mounted
power plant located at Survey no. 411,413, Tehsil Kakinada, District
East Godavari, Andhra Pradesh by M/s GMR Holding Pvt Ltd -
Environmental and CRZ Clearance - reg.

Sir,
This has reference to your online proposal No. |A/AP/M|S/5254512O16 dated

30th March, 2017 submitted to this Ministry for grant of Environmental and CRZ
Clearance in term of the provisions of the Environment lmpact Assessment (ElA)
Notification, 2006 and Coastal Regulation Zone (CRZ) Notification, 2011, under the
Environment (Protection), Act, 1986.

2. The proposal for grant of environmental and CRZ clearance to the project
'Development of LNG Facility at Kakinada Deep Water Port (KDWP) Berth 7 located
adjacent to Survey no. 3171318, GMR barge mounted power plant located at Survey
no. 411,413, Tehsil Kakinada, District East Godavari, Andhra Pradesh by M/s GMR
Holding Pvt. Ltd'was considered by the Expert Appraisal Committee (lnfra-2) in its
meeting held on 25-27 May, 2017. The details of the project, as per the documents
submitted by the project proponent, and also as informed during the above meeting,
are under:-

(i) GMR Enterprises Pvt. Ltd (GEPL) (Formerly GMR Holding Pvt Ltd and LNG
Express lndia hrt. Ltd. through their SPV are proposing to import LNG at
Kakinada Deep Water Port (KDWP) in the state of Andhra Pradesh and
supply LNG/RLNG to meet the demand of domestic customers.

(ii) GMR Energy Limited (GEL), subsidiary of GEPL, has three operating power
plants i.e. 220 MW barge mounted power plant near KDWP and 1138 MW
gas based power plants at Vemagiri. Proposed LNG facility will cater to the
gas requirements of the GMR power plants. Additionally, it is envisaged that
other existing gas based power plants, and upcoming industries would be
benefitted from the proposed LNG facility at Kakinada Port. The project
envisages to import '1.75 MTPA of LNG for this purpose.

(iii). The proposed LNG import facility will be located at latitude 16057'42'N and
longitude 82016'33"E within Kakinada Port Limits, East Godavari District,
Andhra Pradesh. The LNG jetty will be located adjacent to Berth 7 of KDWP
and backup area of about -24.9 ha (61.6 acres) will be developed for LNG

popossrNo wAP/Mrs/52s{s2016 9Ns 6
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v6

(iv).

(v)

(vi)

(vii)

(viii)

(ix)

(x)

(xi).

(xii).

(xiii).

(xiv).

storage, regasification, truck loading facility, send out and metering facilities

anO utilities. Berthing facilities for LNGC consist of six (6) Mooring Dolphins,

four (4) Breasting Dblphins and one Central Platform. LNG will be imported
using LNG Carrier (LNGC) ranging in size up to '160000 m3. Four unloading
arms will be provided at jetty.

LNG will be unloaded continuously and pumped to LNG storage tank of 15000

cu.m capacity and re-gasification as per the requirement. Glycol water based

STV using ambient air and/ or waste heat recovery systems along with AAV
vaporization will be used as regasification technology. The capital and

maintenance dredging is estimated at 2.9 MCM and 0.1 MCM respectively.

The dredged material will be disposed at KDWP identified offshore disposal
ground.

The Power and Water requirement will be of the tune of 10 MW (in-house
power generation with BOG) and 387.5 KLD respectively.

The total greenbelU green areas will be about 15.4 acres.

ToR for EIA study was granted by the Ministry vide F.No:10-30/2016-14.lll
dated 20rh May, zcit o and-amendment vide letteidated 28rh April, 201 7.

The EIA has been prepared by ttUs. L&T lnfrastructure Engineering Limited
based on approved ToR and addresses all issues pertaining to marine,
terrestrial and socio-economic aspects of the project. Air quality modelling
study has been carried out which suggests predicted ground level

concentrations will be well within the National Ambient Air Quality Standards.

Public hearing for the project was conducted on 17h December, 2016, at
office premises of Director of Ports, beach road, Kakinada, East Godavari
District and the issues raised during the public hearing have also been
addressed in the final EIA report.

The CRZ mapping / HTL & LTL demarcation of the proposed project has been
carried out by lnstitute of Remote Sensing (lRS), Anna University, Tamil
Nadu. The project facilities fall within CRZ lll and IVA area and these are
permissible as per CRZ Notification, 201 1 . Andhra Pradesh Coastal Zone
Management Authority (APCZMA) has recommended the Pro.iect to
MOEF&CC vide letter No.34/APCZMA/2017 dated 2O.O3.2O17. As the project
is falling within 10 km of the Coringa Wildlife sanctuary, necessary application
to National Board for Wldlife (NBWL) is also made and under consideration.

The cost for development of LNG facility and supply pipe line is approximately
Rs. 950 crores and the project is expected to be commissioned in 13 months
after obtaining necessary stiatutory clearances.

Employment Generation: During construction phase:-100 and operational
phase450 (Direct: 40, lndirect: 500).

Benefits of the project: Pro.iect shall meet the natural gas demand of
industries in the state and in the area around the project. Natural Gas is safe
and environment friendly as compared to other fuels. Combustion of natural
gas emits negligible or no sulphur dioxide, thereby will lead to clean burning
thereby reducing carbon emisslon. Many industries who are still not
connected with the natural gas pipeline network will be able to receive LNG in
cryogenic form, regasify in their site and use this clean fuel in their industries.

This will indirectly result in reduction of greenhouse gas. \ )s)
PlDpoEl No. IA,/AP/M19525452016 Pao€ 2 ol6
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3. The EAC, in its meeting held on 25-27 May,2017, after detailed deliberations
on the proposal, has recommended for grant of Environmental and cRZ clearance
to the proiect. As per recommendations of the EAC, the Ministry of Environment,

Forest ani Climate Change hereby accords Environmental and CRZ Clearance to

the project 'Development of LNG Facility at Kakinada Deep Water Port (KDWP)

Berth T located adjicent to Survey no. 317/318, GMR barge mounted power plant

located at Survey no. 411,413, Tehsil Kakinada, District East Godavari, Andhra
Pradesh by M/s GMR Holding Pvt Ltd, under the provisions of the EIA Notification,
2006 and Coastal Regulation Zone (CRZ) Notification, 2011, under the Environment
(Protection), Act, '1986 and amendments/circulars issued thereon, and subject to the
specific and general conditions as under:-

PART A - SPECIFIC CONDITIONS:

(i) Construction activity shall be carried out strictly according to the provisions of
CRZ Notification, 2011. No construction work other than those permitted in
Coastal Regulation Zone Notification shall be carried out in Coastal
Regulation Zone area,

All the recommendations and conditions specified by Andhra Pradesh Coastal
Zone Management Authority (APCZMA) vide letter No.344APCZMN2017
dated 20.03.2017 shall be complied with.

Prior clearance from NBWL shall be obtained in respect of protected area.

The prolect proponent shall ensure that the project is in consonance with the
new CZMP prepared by the State Government under the provisions of the
CRZ Notification, 201 1.

The Project proponent shall ensure that no creeks or rivers are blocked due to
any activities at the project site and free flow of water is maintained.

Dredging shall not be carried out during'the fish breeding season.

Dredging, etc shall be carried out in the confined manner to reduce the
impacts on marine environment.

Dredged material shall be disposed safely in the designated areas.

Shoreline should not be disturbed due to dumping. Periodical study on shore
line changes shall be conducted and mitigation carried out, if necessary. The
details shall be submitted along with the six monthly monitoring report.

The ground water shall not be tapped within the CRZ areas by the PP to meet
with the water requirement in any case.

The commitments made during the Public Hearing and recorded in the
Minutes shall be complied with letter and spirit. A hard copy of the action
taken shall be submitted to the Ministry.

While carrying out dredging, an independent monitoring shall be carried out
by Government Agency/lnstitute to check the impact and necessary measures
shall be taken on priority basis if any adverse impact is observed

Based on the Marine Biodiversity Study done by East Godavari Estuarine
Ecosystem (EGREE) Foundation, Kakinada as submitted with EItuEMP
report, a detalled marine biodiversity management plan shall be prepared on
marine, brackish water and fresh water ecology and biodiversity and
implemented. The report shall be based on a study of the impact of the

(ii)

(iii)

(iv)

(v)

(vi)

(vii)

(viii)

(ix)

(x)

(xi)

(xii)

(xiii)
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(xiv)

(xv)

(xvi)

(xvii)

(xviii)

(xix)

(xx)

(xxi)

Zq
projectactivitiesontheintertidalbiotopes,corals?ngcoralcommunities'
moiluscs, sea grasses, sea weeds, subtidal habitats, fishes' other marine and

uqriti" .icro,hacro and mega flora and fauna including benthos, plankton'

LptG., turles, birds etc. as also the productivity. The data collection and

impact assessment shall be as per standard survey methods'

Marine ecology shall be monitored regularly also-in terms of sea weeds' sea

grasses, mulilats, sand dunes, fisheries, echinoderms, shrimps, turtles,

Iorals, coastal vegetation, mangroves and other marine biodiversity

components as part of the management plan. Marine ecology shall be

monitoreO regulaily also in terms of all micro, macro and mega floral and

faunal components of marine biodiversity.

spillage of fuel / engine oil and lubricants from the construction site are a
sourcE of organic pollu1on which impacts marine life, particularly benthos'

This shall bi prevented by suitable precautions and also by providing

necessary mechanisms to trap the spillage.

Necessary arrangements for the treatment of the effluents and solid wastes

must be maoe ano it must be ensured that they conform to the standards laid

down by the competent authorities including the central or state Pollution

Control 
-Board 

and under the Environment (Protection) Act' '1986.

All the recommendations mentioned in the rapid risk assessment report,

disaster management plan and safe$ guidelines shall be implemented'

Measures should be taken to contain, control and recover the accidental spills

of fuel and cargo handle-

The Queries and comments raised by the participants during the Public
hearing to the project held on 17rh December, 2016 will be suitably
documLnted in the form of a management plan drawn up to address to the

expressed concerns specially those related to inundation of coast line due to
dredging during the 7rh berth construction, training and skill development for

tocallouth, LNG leakages and fires, spillages of LNG' Accident risk mitigation
for fishermen due to ING leakages, fishermen interests including safety of
nets due to ship movements, impacts of fishing activities near Hope lsland,

turfle hatcheries, drinking water, electricity and education and training facilities
at Hope lsland.

Pre medical check-up to be carried out on workers at the time of employment
and regular medical record to be maintained.

All the mitigation measures submitted in the EIA report shall be prepared in a
matrix formlt and the compliance for each mitigation plan shall be submitted

to the RO, MoEF&CC along with half yearly compliance report.

(xxii) As per the Ministry's Ofilce Memorandum F -No.22-65t2}17-lA.lll dated 1"t' 
May 2018, the proiect proponent shall prepare and implement Corporate
Environment Responsibility (CER) Plan.

PART B . GENERAL CONDIT]ONS

(i) Appropriate measures must be taken while undertaking digging
avoid any likely degradation of water quality

(ii) Full support shall be extended to the officers of this Ministry/ Reg

at Chennai by the proiect proponent during inspection of the

activities to

ional Office
project for

$*"Pmp6d No IA./AP/MIS/5254512016
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j
monitoring purposes by furnishing full details and action plan including action

taken repiorts in respect of mitfuation measures and other environmental
protection activities.

(iii) A six-Monthly monitoring report shall .n.eeg-.tg be submitted by the project

proponents to the Regioinal bffice of this Ministry at chennai regarding the

implementation of the stipulated conditions.

(iv) Ministry of Environment, Forest and Climate Change or any other competent

authority may stipulate any additional conditions or modify the existing ones, if

necessiry inthe'interest of environment and the same shall be complied with.

(v) The Ministry reserves the right to revoke this clearance if any of the conditions

stipulated are not complied with the satisfaction of the Ministry.

(vi) ln the event of a change in project profile or change in the implementation
agency, a fresh reference shali be made to the Ministry of Environment,

Forest and Climate Change.

(vii) The project proponents shall inform the Regional Office as well as the
Minisiry,'the date of financial closure and final approval of the project by the
concerned authorities and the date of start of land development work.

(viii) A copy of the clearance letter shall be marked to concerned PanchayaUlocal
NGO, if any, from whom any suggestion/ representation has been made
received while processing the proposal-

(ix) A copy of this clearance lefter shall also be displayed on the website of the
concerned State Pollution Control Board. The Clearance letter shall also be
displayed at the Regional Office, District lnduskies centre and Collector's
Office/ Tehsildar's office for 30 days.

4. All other statutory clearances such as the approvals for storage of diesel from
Chief Controller of Explosives, Fire Department, Civil Aviation Department, Forest
Conservation Act, 1980 and Wildlife (Protection) Act, 1972 etc. shall be obtained, as
applicable by project proponents from the respective competent authorities.

5. The project proponent shall advertise in at least two local Newspapers widely
circulated in the region, one of which shall be in the vemacular language informing
that the project has been accorded Environmental and CRZ Clearance and copies of
clearance letters are available with the State Pollution Control Board and may also be
seen on the website of the Ministry of Environment, Forest and Climate Change at
http://www.envfor.nic.in. The advertisement should be made within Seven days from
the date of receipt of the Clearance lefter and a copy of the same should be
forwarded to the Regional office of this Ministry at Chennai.

6. This clearance is subject to final order of the Hon'ble Supreme Court of lndia in
the matter of Goa Foundation Vs. Union of lndia in Writ Petition (Civil) No. 460 of
2004 as may be applicable to this project.

7. Any appeal against this clearance shall lie with lhe National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 16 of the National
Green Tribunal Act, 2010.

8. Status of compliance to the various stipulated environmental conditions and
environmental safeguards will be uploaded by the project proponent in its website.

9. A copy of the clearance letter shall be sent by the proponent to concerned
Panchayat, Zilla Parisad/Municipal Corporation, Urban Local Body and the Local

S*
Proposd M. WAPiMEI/52545/2016 Pege 5 of6
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NGO, if any, from whom suggestions/representations, if any' were received while

pro"d..ing ih" proposal. ThJlearance letter shall also be put on the website of the

company by the ProPonent.

10. The proponent shall upload the status of compliance of the stipulated

Ci".r.n." conditions, including results of monitored data on their website and shall

,oart" ttre same periodicalty. lt snatl simultaneously be sent to the Regional Office

oi uogf aCC, the respective Zonal Office of CPCB and the SPCB'

ll.Theprojectproponentshallalsosubmitsixmonthlyreportsonthestatusof
comptiancL of ihe siipulated Clearance conditions including results of monitore-d data

iootn in hard copies as well as by e-m !)_ !o the..respective Regional office of

MoEF&CC, the respective Zonal Office of CPCB and the SPCB'

12. The environmental statement for each financial year ending 31"t March in

Form-V as is mandated to be submitted by the proiect proponent to the concerned

State Pollution Control Board as prescribed under the Environment (Protection)

Rules, 1986, as amended subsequently, shall also be put on the website of the

"on,p"nv 
along with the status of compliance of c-learance conditions and shall also

be sent io the iespective Regional Office of MoEF&CC by e-mail'

13. The above stipulations would be enforced among others under the provisions

of water (Prevention and control of Pollution) Act 1974, the Air (Prevention and

control of Pollution) Act 1981, the Environment (Protection) Act, 1986, the Public

Liabitity (lnsurance) Act, '1991 and EIA Notification 1994, including the amendments

\o

and rules made thereafter.

14. This issues with approval of the Competent Authority. .t
(Kushafi/ashist)

Director

of Forests (C), Ministry of
Regional Office (SEZ), lstand

34, Cathedral Garden Road,

Copv to:

1) The Secretary, Department of Environment, Government of Andhra Pradesh,

Hyderabad.

2) The Additional Principal Chief Conservator
Environment, Forest and Climate Change,
lld Floor, Handloom Export Promotion Council,
Nungambakkam, Chennai - 600034.

3) The Chairman, Andhra Pradesh State Pollution Control Board, Paryavaran
Bhawan, A-3 lndustrial Estate, Sanath Nagar, Hyderabad - 500 018

4) Monitoring Cell, MoEF&CC, lndira Paryavaran Bhavan, New Delhi

5) Guard File/ Record File/ Notice Board,

6) MoEF&CC Website.
(Kush

+/

T
alYashist)

Director

-1- c

Y
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SPEED POST

F. No. 10-30/2016-lA-lll
Govemment of lndia hs.nencllz

Ministry of Environment, Forest and Climate Change I-l I- 
(lA lll section) 

lndira Paryavaran Bhawan' 
I I

Jor Bagh Road, New Delhi - 3

Date: 18s June, 20 19

To,
Mrs East Coast Concessions Private Limited (ECPL)

514, Oalamal Towers, Nariman Point,

Mumbai - 400021, Maharashtra

Subject: Development o, LNG Facility at Kakinada .Deep Waler Port (KDWF)

Berth T located adjacent to Survey no' 317t318, GMR barge mguntgd
powerplantlocatedatSurveyNo'411,113,TehsilKakinada'District
Last Godavari, Andhra Pradeih - Trans'er of Environmental and CRZ

Clearance from Mrs GMR Enterprises Pvt Ltd to M/s East Coast

Goncessions Private Limited (ECPL) reg'
Sir,

This has reference to your tetter No. ECPUBD/MoEFCC/2o19/01 dated 26th

Aprit, 2019 and ontine proposat No. lA/Ap/Mls/1 03758t2019 dated 29h April, 2019,

submitted to this Ministry for transfer of Environmental and CRZ Clearance accorded

for Development of LNG Facility at Kakinada Deep Water Port (KDWP) Berth 7

located adiacent to survey no. 317/318, GMR barge mounted power plant located at

Survey No. 411,413, Tehsil Kakinada, District East Godavan, Andhra Pradesh in

favour of M/s GMR Holdings Pvt Ltd vide letter of even No. dated 07.03.2019 and

subsequently correction in name of the project proponent i.e. M/s GMR Enterprises

Pvt Ltd issued vide lefter of even No. dated 15.05.2019 to M/s East Coast

Concessions Pvt Ltd (ECPL).

2. As per the information submitted, M/s East Coast Concessions Pvt Ltd

(ECPL) an H-Energy Group Company is planning to take foMard the development of

the LNG facility at Kakinada Deep water Port. All the required documents along with

the relevant details required in Form-7 "Application for Transfer of Environmental

Clearance" on the online portal of MoEF&CC have been uploaded. ln this

connection, M/s East Coast Concessions Pvt Ltd (ECPL), the transferee, requests

for transfer of the aforementioned EC&CRZ clearance of M/s GMR Enterprises Pvt

ttd (GEPL) (formerly GMR Holding Pvt Ltd) to M/s East Coast Concessions Pvt Ltd

(ECPL) for taking up the full responsibili$ of complying with all the clauses of the EC

(and related applicable compliances) granted for the aforementioned project. No

objection Certrficate from M/s GMR Enterprises Pvt Ltd (GEPL) and undertaking

from M/s East Coast Concessions Pvt Ltd stating that they will comply with all the

terms and conditions of the EC&CRZ Clearance accorded by the Ministry of

Environment, Forest and Climate Change vide lefter F.No.10-30/2016-14-lll dated

07.03.2019 and subsequent corrigendum dated issued vide letter dated 15.05.20'19

is submitted with the application.

J.

-2_
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3. ln this regard, referring to the clause related to transferabilily of Environment

clearance as per section 11 of the EIA Notification, 2006, and request of M/s East

coast concessions Pvt Ltd (ECPL) for the transfer of EC&CRZ Clearance for

DevelopmentofLNGFacilityatKakinadaDeepWaterPort(KDWP)'theMinistryof
Environment, Forest and change hereby accords the transfer of Environment and

cRZ Clearance accorded vide letter F.No.10-30/201&lA-lll dated 07.03.2019 and

subsequent conigendum issued vide dated 15.05'2019 to M/s East Coast

concessions R/t Ltd (ECPL) on the same terms and conditions under which prior

environmental and cRZ clearanc,e was initially granted, and for the same validity

period.

4. All the other conditions stipulated in the MoEF&CC letter F.No. 10-30/2016-

lA-lll dated 07.03.2019 and subsequent corrigendum issued vide letter dated

1 5.05.201 I shall remain unchanged.

5. This issues with the approval of the Competent Authority.

\-l
(Dr. Su

entist F
ggpv.lq:

1) Mls GMR Enterprises Pvt. Ltd (GEPL) (fgqqay GMR Holding Pvt' Ltd')' Unit' 
No. 18, first Floor, Riaz Garden, old no. 12, New no. 29, Kodambakkam High

Road, Chennai, Tamil Nadu.

2') The Secretary (Environment), Environment and Forest Department,

Government of Andhra Pradesh.

3) The Chairman, Central Pollution Control Board, Parivesh Bhavan, CBlcum'
Office Complex, East Arjun Nagar, Delhi - 32.

4) The Addl. Principal Chief Conservator of. Forests (central), Ministry of
Environment, Forests and Climate Change, Itt and ll Floor, Handloom Export
Promotlon Council, 34, Cathedral Garden Road, Nungambakkam, Chennai -
34.

5) The Chairman, Andhra Pradesh Pollution Control Board
Paryavaran Bhavan, A-lll, lndustrial Estate, Sanath Nagar
Hyderabad, Andhra Pradesh.

6) The Member Secretary, Andhra Pradesh Costal Zonal management Authority'
Environment Forest Science and Technology Department, Hyderabad,
Andhra Pradesh.

Guard File, Monitoring File, MoEF&CC website

J
(Dr. Su ose

Scientist F

4/

7)

)

C

\

20


